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But so long as that reconsideration 
has not taken place, we will lo by 
this proeramme. 

REPORT OF ESTIMATES 
COMMMITTEE 

SIXTH REPORT ON THE MINISTRY OF FOOD 
AND AGRICULTURE 

Shri M. A, Ayyaapr (Tirupatl): I 
beg to present the Sixth Report or 

the Es:imates Committee on the Min
istry of Food and A,rlculture. 

MUSLIM W AKFS BILL 

EXTENSION OF TIME FOR PRESENTATION 
or REPORT OF SELECT COMMITTEE 

The Minister of Law alUI Mlnor"ty 
Affairs (Shri Bbwas): I beg to mov<': 

"That the time appointed for 
the presentation of the report of 
the Select Committea on :he Bill 

to provide for the better gover::
ance and admin)stration of Mus
lim Wakfs and the superviaion of 
Mutawallls' mana1ement of them. 
In India. be further extende:i 
upto the last day of the first week 
of the next session." 

Shri K. K. Basu (Diamond H1tr
bour): This is the fourth or fifth 

time that the ex:enslon is befl'i1 asked 
for. May we know the reasons for 
the same? 

Shri Bilwas: The reason is this. 
As & matter of fact, the Select Cnm
mittee held several meetinrs. 

Dr. LaDlta Sundaram (Vl.sakhapat
nam): And no quorum. 

Shri Blswas: The flrat two meet
ings were without quorum, but in sub
sequent meetin1s. there was a 
quorum. but then these meet1n1s 
were interrupted first by the Diw11li 
holidays. and then by the considera
tion of the ftepresentat'on of the 
People (Amendment) Bill, and that 
occupied the whole of the time till 
:,esterday. So there was no time t., 

Excise Dut11) Bill 

go on with this Bill, and there was 
also little chance of this Bill being 
taken up and passed this session. 
1'herefore, na:urally, we 1ave priority 
to the other Bill, tiiz. the Representa
tion of the People (Amendment) Bill. 

Mr. Speaker: Does the House take 
it that this is the final application for 
extension? 

Sbri Blswas: That is the intention. 

Mr. Speaker: The question is: 

"That the time appointed tor 
the presentation of the report of 
the Select Committee on the Bill 
to provide for the better covern
ance and administration of Mus
lim Wakfs ancl the supervision of 
Mu:.awallis' manugement of ·them. 
In India, be further extended upto 
the last day of the first week of 

the next sess:on." 

Thi' motion was adopted. 

DHOTIES (ADDITIONAL EXCISE 
DUTY) BILL 

Mr. Speaker: The House will :,ow 
proceed with turtha consideration of 
the Bill to provide for the levy and 
coll�tlon ot an additional excise duty 
on dhotlei: Issued out of mills In 
excess of the quota fixed for the t1ur
pase. 

[MR. Dt:PUTY -SPEAKER in the Chair] 

Pandit D. N. Tiwary (Saran South): 
Sir. my misfortune is that the t.on. 
Minister does not understand the 
national langua1e in which I propo!le 
to speak. 

Sbrl K. K. Basu (Diamond Har
bour):  Even if he under�tands. the 
matu-r won't Improve. 

� � o �o """"' 'A'· 

f1PJif � q � wr. �) � 
� lfiPJ:'f IA � . �,ri� 

ffllR ""' m . .r � � �'
� �-1:f Cf"{ � �  11,;Q, t f;, 
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[q'fl<J �o �o fa,rr-ft] 

� � i{ eAi �ITT lffl 

ffl1" Iii) ft � � � lf1; VT1R 

� - � if �  'ITT �  Ai1ff 

( ZIT m f� � -q 'fl 'fll t I 

� m;r if mRT � � t '"'" 

Iii) �-� Ai1ff t � � fir; �  

� r.ra ii � r..-lfl' 'fl , mr 
Iii) amrr 1ft' Ai mlli itm � ffl1ft 

m lf f�ir � ili"t � nPJ11T, 

am: '(<r r� q� '3'if � lli't ,m , t 
1ft' flli IJi1f � IJi1f � � t �; di..,�-(,IS 

� if '( 0 tror! 1"f:�!fi t f� 

,·� Iii) l[?: (t 1ft' I � 1f' 

�'!�I � f;r, �� � Q � �.! 

� ron fftn' 'fl, ffl �t � Q � 

'1 � -ifP :gT � I q� f.n;r it; �� 

Iii) m � ITT � 'If 1'lfT � f.re �m 

fftn' f�r pn t 1 

"to provide for the levy and 
collection of an additional excise 
duty on dhoties issued out o! 
mills in excess of the quota fixed 
for the purpose." 

'(� t � afllfT Ai ;JJ) 1fi11:' 
� fftn', ;;i,- acm �R 'I'm f�r 

ff lli't m � 'q � fim, '" � 

�� -rn lli't 1'A , � q ur 

PJ1f aJTqJ fir; ,.Ai ;;.t ffltn " '(W tfir-t.J 

"" "t\' 1'm, � ffll Iii) � 1IRr 

('I) � If'( ft 'fffl fflln' "frtl' I RiW 

� I' � � 1111 nATzrr � 

� PJ1' q mif IJT1ff f I qr \llfflT 

f � llll • llil Q;W,1ffllr �� � 

f ff $ ir-f� WR � '(W mr lliT 

Q� qt ""' t ' q-4� ""'� • 

�r t � � .=t ,  

am 

"(a) he shall be punishable 
with imprisonment for a term 
which may extend to three years 

,and shall also be liab1e io fine, 

(b) any property in respect of 
which the order has been contra
vened or such part thereof as t., 
the court may seem ftt shall be 
forfeited to the Government." 

* � • fir; � �.f ;tft 
� fltlft 't ft;sli ffl � ;tft irf I 

"{Ai � � lf,T � � � ffl;J 

{ �'( � � �Im " � ifi 
�: cflti t 3f� � f.Rf'r � �  1'iT'f:' 
Iii)' '  ;ii) Ai � �  lf,T ;J �. ff� 

� If?� � i'fi"(T ff t aih If?� 

i� � iiliT i� Ailir iil@I t, �� l!i) 

� � �a' i I l:� � 

� ac,;rore fqf'1tl( ti'·� � i;J 

if; � 'q 3TT tT1i I '3�f.r �i ;:i� ijl'"l'l 

The Mla.lster of Worts, Houslng and 
Supply (Sardar Swaran S!.qh): Hi! 
is not foll,>wing what you are saying. 

The Minister of Commerce and In
dustry ( Shri T. T. Krlahnamachari): 
It will 10 into print. 

Pandit D. l'f. · Tiwary: That is the 
misfortune. Nor will he try to learn 
it (Interruption). 

'll· iq � 'fl Ai � � Ai« 

� w ffl1; �lfl ;J\'T,r f � 'tit mis 

�t � � � W � l I qf 

...-1ft � m fftn' t fir; q ij (q ,cl,m 

fflll' '""1fflT � lf1; fut'R: � 

� t ffl �  I � � � �  

qwft, � � � lfi1'T( � � � 
q � � m i' �r "'"'Aldl 

lfiT � q � w t � t· ,  t 
itlfiT ff'6'lfiT 11..rt � w � ,, "' � ""' , ... --t ffl ft ffln 

. . . . 
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� lfi� �lfl' lfTlf I 1f .fjf n«� Ai' 
.n miR aJT1'i (�qr ;t 1ft' � lfi'Fl"' 
lfiT {Ill '" q: �rflffl flliqr ' r.. ffl 

� '((f.ft' �� "'if� r.- q: � lfiT-l"' 
Iii) � lfiU �t I {If qcf � 

f Ai' �� IA'ifq'� ..-� r.� .- 1:� 

Q� � f.flTT� of� 'Reff I af1"' lfir-f_if 

.ri1ff am: �� llR' ,r 'f� '3tflfif q 
r� 'fl Ai' � ,� (� lfiT 

lf« � I � � � � 

"'1�� � �� (c'{t llif � �TlfT 

'1l'T1I' I � � '1'�.fiR ifiT ffl W 

�'r.fr �� � ltiT -a-� � �r 
f I q;;r � �� q@ ffi � � , , , , , 

Mr. Deputy-Speaker: Whatever the 
hon. Member has said so far has al
ready been said. I will request him 
to confine his ,.emJrks in the third 
reading . . . . . . . . . .  . 

Pandit D. N. Tlwary: No, Sir. Per
haps the Chair has not followed 1oe. 

Mr, Deputy-Speaker: ,I am able to 
follow Hindi thoroughly well. 

�- ,_. f� :Jl'R"�r � arh ""n 
� I 

Just now I have been following the 
hon. Member. I can speak In Hindi 
also. So let him not say that. 

Now, he has not said a word uver 
what has been said already. Very 
well. He may eo on. Let him conft11e 
his remarks to what Js proper in th� 
third reading stage. 

� �o ""o � : n � 
¢ m q t Ai' l•Cf�q"5 � 

� �mir � !lit ft �� f1Ar 

'"1f Ai' f1ITT t(f � lfiT qjJ1Rf � I 

q � ffllR � 1111r· � ·· ' 
'ff1ft' .  lfif .  'rT Ai' f('\4dM � IJ1J 

V IA lll'Cl"f � � � 1111: 1ft' 'ITlf 

fQ 'i '"lf fifw 'i qT � ·� an 
tc '!1f �� al trffl � fffll 

Bill 

� � 'fl Ai' � �4' 

� lJl1 " ;JITlf I if· 'l'Ffr 'llff� 

t f1fi � � ffl � �fro inrr ( I 

aR � .,.... � � �r{�'I'{ f�l� 
G1q' � �- � ff I � 1A".fq'1?: 

lift 1ft' � ir' arrti � ' t  lft.r,l � 
· · IN ; , � �" lfir w,.-11 lfilf .fty t. 1 

am: � ref� �� � f 
fitr p !W '"n' IR, p  � �  
ffl � '!1f � lfiT t mfr .Jl'f'q'' 

f• ifffl' �) npr ;J(llf, ffl 'a'm 
� � ill11Mr m' if' q:;rr � 

� Ai' ffJ � � �,, � lift{ � 
� � f I 6fif ff Ai' lfi1't ��:f 

� I � mlf � ilfi1ft � � if 

�. cl'if � amt l� � � � 

am:�..- ll!_ir t� m rire1 t �� 
lf��r��q'� �  mer 
rf �) I 

�<TI' �� � ��r3" ( r� p �f, 

� � f�i � m � ""  fir� 
� if if.rJ' fl'4iil I lJ!i t fg �('f�'f 

if � � 8' � � ii' �<f; '(�(-ZJ.�"f 

mr 'fl f4i trnit 'fir �� . m mr� 
� fw � I � �  �-I' 

�� ii' arr rf �HiT I f1'i1: 1ft � llSPr 

� 'f Ai' lfi1f � � 'to � � m � 
Aiq'f inrr i if' � � '9iT � 

� � msm 'll11ffl' t Ai' q � 
tv� ;ftm �� ft11rifffl � rm 

Ai' tc' � am � lfiT � fapr 
ff I 

� ffl' � 'li q nw li �  
ant t .  f". � - � " ll'tt 
lffl �Q f� ;J . lft' qr fit;��,.� fir� �-� fl'W'r' 
... qt f lft'( q f(lf\.ri'Nt • f1fR 
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·m �'If� lft � � {T "<fl' , 
w� anism �- � 1ft' � t Fifi 
ann: q � �mrirt � al � 

l�.fl"f'it,, � rn �lfT I �� 

ann: � <IT� m fiF.rru if.t tmrr 
��tr al � m lft' .r.r � iflft 
f.r; � � mITT lfii' m;fro;f if 

.Jt\' amIT t I ol"f!f � 'Ii 31� 

� m � itt q);ft � t ro� 
� lf� t'tm t. I ffl lfi� f....mr 
� �ITT t I al �� q'\ -Ill �ITT 11>1" 

nir.ITTR � q'\ � tTt t �� �T1! -ft\' 
�Tffr t I � fi;� � -Ill � � 
IR � m-rr � t· � � �  
'nl'i:r� 'lor�IT ai-ri: ¥0 1R R fflr 
f;;i-,:rr f-f..frft /fi <f-rTfif I l�f� -q

;r;� � '-TT Fifi 1-9' f t-� �T 11,) 

m 'nnm �r �flrr , �t l'l1 � 
IR f� off� ·� l:'l"lf ;;i"fliirf I 3ITT 
�� �'l -J?l'm sfi �T'flff I !;'� 

�- if° aftfT� "irr f<f; l� �� � n 
�r t ITT"'N ifiT �d JC'{ lfr-fiTilf 

i;,: 3"" � f� � � � ij am: l� 
lfiTt f.r� �- f�,t n iJ " ;ir) "o 

� ij! �! � iflff t � ����" � 
fu"q ?-·· -i ur � at'H: �4i � ,� 
�-- f;'f afq''!'fT -I' �I I 

Sever111 Hoa. Memberll rose-

Mr. Deputy-Sl)f'aker: I will .:all 
upon the hon. Mini:.ter because s:> 
many hon. Members are risin&. 

Dr. M. M. Du (Burdwan-Reserv
ed-&h. Castes):  Sir, my State of 
\Vest Bengal has ft,ured prominent!:; 
in the -

debates. 

Mr. DepatJ-8�: All hon. Mem
bers who want to speak will ldndly 
lise in their .eats/ ,. . ) 

Bill 

Some HoL Members ro,e-

Sbri K. C. Sodhia (Sagar) 1ose

Mr. Deputy-Speaker: I think the: 
hon: Member has ·already fpokcn. 

Shrl K. C. Sodhia: Sir. I wish to. 
speak on the third reading. 

Mr. Deputy-Speaker: There are I 3 
Members; how many minutes does
each hon. Member want? 

Some Hon. Members: Five minutes .. 

Mr. Deput1-Speaker: Thirteen int.>-
11, that is sixty-five minu:es; say, one 
hour. Now, it is three o'clock. S:iall 
we carry on till 4? 

Babu Ramaarayan Stach (Hazari
ba1h West): Why not. S:r? 

Mr. Deputy-Speaker: Hon. Members. 
will remember that just now the 
hon. Speaker read about the Advisory 
Committee decision. I will dose this. 
at 4 · 15, giving 5 minutes to every 
hon. Member. I do not know if the 
hon. Minister wants to speak. 

Shri T. T. Krishnamachari: I have 
said all that r c•ould say, Sir. 

Dr. Lanka Sunclaram (V:sakhapal
nam): Wlll all the hon. Memberir 
who want to oppose the third readi111 
get a chance? 

Mr. Deputy-Speaker: All people
who are supportin1 the Bill are also 
opposin1 the Bill and all these wh•> 
oppose it are also suoportin1. ThE't"C· 
fore, I am unable to make out who, 
supports and who opposes the BIil. 
I 1ive preference to the oldest ,entle
man, Babu Ramnarayan Sln1h. 

• 9'! (liMl(IQif f\q : '1'tlflflf' 
�. 1l' � mrr " f;r;r'! lff'f i,., q't 
-� �T � I  

wnau 11�: �Ill �. 

�q ! I 

�-,llfifi(ill �· filt :  l11f\' .-� 
f•lf1Ai ii; � if f n.:rr •� 1f11l'T 



�29 Dhoties �-, 26 NOVEMBER 1953 (Additional Ezcile Dut11) 830 
I ' Bm 

[� 'UIJ� fq] �"'"' ,w=r""''= JIil m � if t." 
lrrtl nT llil tr.If�� �T t lfn'. 
� fflTt I 1f"mfiP1'Tll': "q) �rift 
"' �� if;' � (t �lfa' ift 'Fi\ srq;j 
,('=1f lfiT ifT� w t.· I � IIT"fii a'T 
·�q1ffl �a-rt� � 1-lmt.f.:m 
·� lfr � � lfHT � �T �T � 
·� �) � (t �lfT I �T� tff ,rr�·. 
W f<N1Ai lf.T ,;r1i �ll': �'lfi ")ti i il 
�r ! ffl � �  ��'f " � �r !  1 
�IITT'li. 'l''R�fq; f�-;q- �a'T� I �Hf:li� 
�'=1f, �� f�!flf<ti 1iT If� 'l;fflf ! f.!fi m
inft:A. �n: t �lf'f 'lit ;r�) it'T;:ra' f I 
� lliT �ro n If� t f!fi m � 
�� !ITT !� .r�r �ima- t· lfR �lfi11: 
·if,T �!fit' ... in.rtt "fR {�<TI �T " q 
"1fr � f.f; f q � if! ftff 'f ii? ffT t-i • ii; 
� �� iti 'l'T� � �f'lf �T t I 

� � lfm : (i�A--lf� 
�) : lf.vfT ;:, �T 'iiJt_a i I 

� �1'�lf fq: lfrfi q'flf 
'lfi if � m t f!fi  � in� i 
� �r( rn if w � ;i ffl llil 
r-�� fq�rt ,m, � 
q:m, �(f q 1ft fili Zl'fi{ � 
"lit �T � ITT q qt t � iffifi 'ffl: 
� � m 'TI: f� in�) 'lit "� 
f"1' t{fi I ll'1R W � 'lit ·lf'RI, 
(q1o1,,(t � � (Rft '"  q qt "'  
� �{ft "" Pf'l'1fl� � tv .. 
� tl �ff I 

�� (lilfi'ii(IQ'f fwt : �. � lf'lft, 
lfU �'ITT .;� i ?I� a') fip nnftn'f 
lli'T .t. I lf fir or it'ffl �n'rf �) �� � Iii� 
4'� �T lfT I 

�-Tiqiff ��. � f� lf,T � 
\�T � ,fr �  U�ITT ! �� � 
.iRT fit; � llilt 'lin: ...-ru � (f) � 
qift flfi 'fn:r 'Fi\ m gJ, � ;n�r 
it;' i:rn;r 1f' � � � � llil t �T I 
f� irrft:r.f.t �t J;pf f1f1; Ai � � 
Tr � m �. '1,fN1fi �. �f!fi-r 
� � " rlf 'lit .r�r in.rr. � 
� ra!l'T I � 'TI: �� �T �T � Ai" 
���. �.�m�m�. 
��� �r t � , �� � 
� � ,r;r �Ii � f.t; If� �T � 

. W � (t � � � I f >i@'il �'1' � 
.mffl � � � � iftffif 'l'lf I � �� 

ti� f ..ffl� 'lfr mil'���� t·. � � 
ffl.ir ITT �"" � � If� ITT �fir �r , aR 
lWf � � � t Ai � it; �� 
if �  itr �T .ftm � � ! '-l'R �eft � 
ID'f m1f � it; � � lfll'T ;fim () 
� t I W �,r ii; ��If if lfi!RlfT 
fTP1ft " ifff � � ! I 'Cff1f �(I' �r-ffl 
t', �n:r tt � t, � m-t {Tlf if. 
�nmt � � '"1fT t t m'1' 1ft' 
"'1iffl t· I "'lf� ;ift' � ;ftm -fi, ffl 
If(\' 111+<1f .. .,. � {) � t, fat;' im
WAt it; �  lf1R � �IT ! m ff 

� � � � tl'f't ,. , "1ft '"'" � 
� � fflit q{f\' t I Ill fffl � 
.. lf,'mJR � w 'I ... t· � i' 
ffl1R

. 
� mq'f 'lit ;tt Ai i� t 

Will' l(q '" "11' pr t, � � ff 
If � ffr6 f( I q f1fwl ffl lfi I <41'1 
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� '!_<1'f tr ff t I � � � it' 
� � .fif<f � � 'If� fft fif; 

·mr ifi' ;mt( "' t� l"1 urirn: flm, 
� � I lf>1'f ffl(T � ft:r1f � i.', 

·1'ilt �T11' tr !Ji%� ..nm t � • t 
� �, q � I M°IR � �Tt � 1f �. 
� � .-.r ,  

� � if  �,ffl ,� �� � 
�"" '3ft " � � �T '1T I � 

� ifHf ;T,={T ,l � f� if>1' ll' ffli 
��nnnn ,  � ij·"�rtJTfitiW.f'I' 
i l'Jl' �T1TT � \)';w,rr.: fi:rl;rl'JT � I � lfiT 
�) of W� if� � rt �T '1T flfi 
UlR ft,ififtr f�;fifair if{r � � I 

7d"flum �. � l"(1'i' �) ...-rm"'� 
No � � �T, eft.f, "IH \T;J'fT<'. � 

t �t � ,;m- � -r.'( m t fiti 
·�.r� ! tl'T �t�tftif t � � 
't=fll'J �T zn -!l'r �T'TT I ( � � 

�tr �r) � �t !f� ifi'tf u;w'ln: t 
{t ::rft, ir� � �if� �r ::r {Y �)rrr , 

1' � � Ai iaf{i � ffl� ltiT lfi'TJf � 

�T � � ;;r'T lfi\ ll'T!f tt'�lf I J;ffq' il>1' 

�if �T Fifi �T'f � t. �if 4'fr U� 

mT ! I ffi(t .,- ��� 1' � ifi<'l'Tf ltiT 

� t, ITT 1't �r � m lfil'l'ffl' t fiti 
m .-) itrt \T"1l� .J(T t � � 
ffl t· f-JA .-) flfi ittt lfiTlf firwm � 
;r(l' t I If\ If\ •i tt 11''1'fT if1Rr 
�I� -� � f I o'if 

Iii) �  irr m'TT\ � '" q 
lfllf lift (t .r{T t, � � tR!_«f� 
� �.t� l6'T � � t , 
ffl'1 (t, �� lftm', ll' q ,n, Iii'( \ 
fiJ; � � � "'11R lfTilr � 11: 'ffi 
� � lliT1f '" �) if tr 1'Rr 

�°R q nr m t· ,  

<rr it· n llmAi � aq.fT �. 

1'1!f -l 'll'tt nr � t , � � � 
�r '!.f� J fit; {{r �'°" ir � 
� � II'� � ��. � �� w lfil'lf �� .... rf{ti. f,im "' min ...,. 
,� u�•rr< � , q-1ft' m i� 
.,-�r � � "° inz t· 1m mr f1fitrr 
;;rT �T t I ��« t� tl° �{4'T(t ! ffl 
� lfiT<'. ffl IFl' 1ft' { 8' t � 4'1'� � 

� t  I ffl �  � " 1'ilT t I 

�-iW �r ir� {t Fifi it� irtr� t� m:r 
�. ifml � � I ... � ITT 1f lli{<fT t fit; 

" If\ �)f� ft ll'r< rm �m �� t, 
�� {� � f,i@� ij'm' @� � � If\ "le 
� � �  llil � f  I � � {T 
.rt� tr w, M'ir.-r � � ij'11f .f1!6"4i 
"{f �, '{ij' � lfi) .fTlf�<'. ifi'( it;� 

lf.t � ij'Tf� iR �T 'ifT� I 

Sbri D. C. Sbarma (Hoshiarpur 1 ;  
There is a proverb which says that tl 
man should beware when everyone 
speaks well of him. 1 tflink a a.mi!ar 
thine can be said about this Bill or 
somethin1 else when everyone speak.. 
ill of it. I have listened to the de
bates on many occasions in the House 
but I have never before found suc.-h a 
unanimous disapproval of any bW �, 
of this Bill. From every point of 
view, It 11 a very ill-<:<>nceived BUI. 
It is a Bill which is not 1oinf to do 
food to anybody. It ls an Ul wind 
that does not blow any food or does 
not do any food to anybody, and thi� 
Bill ls not ,olnf to do . ·any 1ood to 
anybody. Will It tide over a crill1 in 
any effective way? I think it ha, 
not ta.ken Into account the textll.! 
crl1la that exist. in this country and 
on which so much ot our employmeot 
depends. Has It taken into account 
the sentiments and feelinel of th09e 
people who are wedded to the cult of 
1WC1dc1hf? I doa't think IO. I think 
there are ,everal penons wbc, ha� 
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[Shri D. C. Sharma] 
spokea a1ainst the Bill on the 
s:renath of lts be:ng almost antl
swadeahi in spirit. Has it taken into 
account the point of view of the con
sumer? I don't think so. I think the 
ronsumer is going to be hit hard by 
this Bill �cause ot the additiona, 
burden that wJl be pu, upon him. 
The mill-owners are not going to 
suffer on account ot this additional 
levey or flm: and they will find some 
way to deal with the situation so tho: 
the burden will be put on the c.:m
sumer. I think, Sir, ,hat this Bil! is 
not going to do anything useful to 
any section of consumers. public or 
business people. We would like to 
osk the hon. Minister what is .iolng 
to be the policy of the Governmem 
in this matter. I think the os'.ensib1e 
objed of the Bill is to help the hand
loom industry, but is this going to 
help that industy? I do:1't tnink so. 
There were ·-eertain amendments that 
were put before the House about the 
name of the Bill, about the deltnition 
of dhoti, about the deflnition of rate:; 
and about the woy in which the monr.y 
collected through this duty shoulrl be 
utilised. and I ha<l always thought 
that the hon. Minister had an 
open mind. but while he was 
dealing w:th this Bill, I think he 
was giving the example of a dost>:! 
mind. There were certain amend
ments which he could nave ;\Ccepted 
without the least harm and those 
amendments might have impr1wr·l 
the Bill. For instance, lhe deftnitlon 
of dhoti that is given In the Bill is. 
to say the leas'., obsolete. t r.ome 
from a State where dhoti, which h&,; 
not a coloured border, 18 used very 
much by widows and persons who 
are n;t of the fashionable type. The 
hon. Minister has held this out of 
order and by thia he has opened the 
flood gates for those people who \\ill 
try to circumvent the provisions or 
the BW. Alain, I say, Sir, that I talk 
about the State which utec1 to be 
No, 3 s0 far as the handloom weavers 
are concerned. Madras wu No. 1, 
Assam No. 2 and my State was No. 3, 
and even in spite of the part!Uon, MY 
S!ate 11 not badly off so far as thil! 

kind of industry is concerned. I think 
this kind of Bill la not 1oln1 to ,do 
any 1ood to those weavers who ,:re 
there, and I think it ia going to harm 
them deftni:ely, because I feel 'that 
all kinds of cloth under the counter
feit name of 'dhoti' will come on the 
market and they will take away that 
market whir.h the handloom industr!· 
is now having. 

One thing more I want to say 
The Bill should have been presented 
in a more comprehensive form. After 
all the problem in tndia at this time 
is to limit the sphere for industrial 
productiion and the sphere for hand
loom production. I think this kind nf 
tinkering with these matters will no, 
do us any good. Somc�hing should b� 
done on a comprehensive scale, as 
has been pointed out, that will limit 
this sphere. That will help u,. I 
think the handloom industry hos no 
right to thank the hon. Minister for 
whatever he has done. I think he 
must have done this in good f11ith. 
but I am sorry in the Implementation 
of that good faith it has not bef'n .is 
effective as It should have be�n. I 
therefore think that this Bill shoul:f 
not be welcomed at all and I say that 
it should not be passed. 

-tt '""' (mn�-mm

... 11 ... ,1...4�-... -<1 �) : �� �. 
� w � i!iT t:'-" ! Ai' � lf'.ft 

� � n �� nu �"' f�, ,,;r 

� Aill � n: 'aft �...,-�� ?:rfT � 

,n, .-m lliT � irr,n � � m 
ii � � t �;r -q !fT �� ¥ 
� t � if .JIT ��T'ifif q'JlfT 

"ff �  '1ft' mrn -!l'r f,fi1'T , � 

� � � � Wt 1ft' fit;- t.fr� 
� irr « 1'fl' im:r �.ft �. w 
.-r� lliT '1ft' � � 1'TofT, � m� 
� 'ti'm � � t � t. m  
� � 4<f01foiilE1 m ltiT �,.

� � .  � m� irr q'� 

�33 
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�i! ff � '3'of'1il .¢a"rr1 i �i � I 
� q' ��Ai ll'N � qf�rof.f � ... 
� �'!lt "'1'T � t.. q ffl �c,f� 
mt ffl � f-ri ;;rA imr �r 
� ""'rt � lfT �lo SJmffl t � 
"it �·1 flFt.rr �A � � t � � 
'if\' Ill �� �ift ? � "{mIT 
1' irr,,.ftq ij,fi � q �i{ITT t, � 
11« ff �  flF � 1rf�roRr � mo SJF<f· .. . 
� t 3i'R �TI' � �t. �  � 
� lff6'ffil' it; W(� «l{r f.fi� �.� �� 
� � � ;Jf'flftll �� ffl� � 
�T Ai � �r.rt lff'( q � �1J-nf 
� � '3'« iti f� lfi'r lft!.f•T, '3':r'1il '3'ff'fl 

'11'� ��:rr �'Tr 11'11: � mm lliT 'I'm 
� �� 11cd1r ��·fr q-�fft. ir.ifAi � 
ffl ffl f-r.-r<lif �'ll'i If �,.:r, t � 
;_,.fq lfi'Tlf lfiT-f'r � �(off t I � 'f�• 
� 1PI' � �� 'll'"�"r lliT fol� �•� �nr. 
� <tll:� it;��� ffll fffl 
1m: �(.fl "'err t 1 

n�i � �'l<f � rt�� t �� 
'if 1f 1'N4'il' �13; Ai �� lli',ff q-� �� 
'fr m {P.fT 1.f( 'ff flfi lt>"f Iii' ff 'I! � 

� � �m "· 1rf'11' �� If( �' iti'ffr ltil 
'!i! � f(qr �rm wn 1 

� lli'ffl � II!' i f'flf R·n �r 
'fr ��'1fr 1ft. �)lr � ur� Ai"n 31't�r 
tqT , . If� l!i'·lf � �if � t, {ir If� 

"1of � tifflf� � ""'�T t, lfT � 

"'if lfT" 1rr-t � � , m fflf 
Cf'(lR �T � lfm , '" lffir � 
�. �� 'lfTlf ..-Flf lfif°IJ �T ti lfA, 'lllf 
�u � t. � �� if � iti  
.-r� � �PT � �,qr , ir t1rin ff 
� � t ""  ��« i I ll'N lfi� 

Bm 

t Ai' iti( f'fii If ·f>itf � � 'ff, 
1.ft ff! 'ff '3'9''li qTH {'I'� lT  �r,:r 
lfi) •-rnl'i t I 

"'31' ;ii) tr.r"' �t �. rn � � 
��" �r lfiT lli',1' �fif� 'lfi! 'ff, -a-,n1 
arn� If)-( 11n� i:ft',rr � it� 
t.t lf,fr, uf�t '3'd'Fr 11rlfr �� lliT 
q-r:r tr�, , �1""1" lfi'rlf � -tr ... ,� 
t � 1.fr n?.� � lliT qr-t 
ai fri 1'N � t lfiPl � � t. If 11'.rt 
q-�q « �r.r:rr 'lf�r i Ai � m11' 
� 11'( lflr 51'1f l"'I' Ith: If ;�ffll'i ,1mrr 
lliT t;rr � t ? � Iii"!" lli"lff t � 
� � �� « tl'm� m -n-t,;, lffin; 
� '1-u lfi"'rf�ll. �" f �m- fin;f 1rr� 
of """"" 'fl'Rm q-� � iff, � t 
�-!'of m n« � ,� ri � m 
t. ,� t flfff � � q-f{,r,t ,.,� 
'"· t'ft;f lfT � � (PT, -1:r f{,fi ii 
,Q q'd' lfift '"' fir� 1"Tln of q'·� 

arm� titmiJt <lqr� ;r� �. ilrfif;1 1r� 
m Iii"� t � q lfftn. tftffl �m 
rn � ir�tt � � t. '3'-t m1 if '"'" 
'3'.ft lffirlli' ffl �lfH lli'{.f .r lfi'{f 

� �r,i ltq� � Ifft, Ai� lff31' 

m � i � q lfftrlli' tit� tt.m: 
rn��1tt? lfi�lf�f�«rf hr 
t, fati �  m� {Y wr,n t � 
1r'J� t.t "(lT t, lfilt"1' 0A it; 
lf1"'11il lliT R t. fii; 'Fir q fh if If r 
� fati � r.�r � � �  
� � � a-,r -. m � flt. {1riiirit 
�� t ffll' fir.;m "Fffl t· fii; � lfiJll;f 
� 31'111 ""� f'"'1f � .-T :f 1.f 8 f f 4i 
�r m,rr � 1rf1"r-r � ._:� 

� .. ffll' lf(r llj'Rfi � ;f-1' .. 
.-rin � � ff � �'1ft' Ai q {El' Im 
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[ 1ft �"' ] 
Grr,f (, � � �� � 't�l'f 
1IT{ '111T liit � it; 'fm 'ff"' �€1' 
,. m: � � fflt ml" IRlfT � 

{, W �l'f ltiT it•f il'fl'I' J:W t I im, 
w � aj' m �r � lfiT'fr � 

i ,  

Sllri Bluarwat Jha (Purnea cu.m 
Santai Par1anas): I appreciate the 
sentiments aO(f the motives that have 
moved the hon. Minister to introjuc: 
this Bill in this Houae. I also ::ck
nowledge the forces-the lesser coun
terparts in the various States- that 
have forced his hand to introduct! 
this Bill. I also know the result of 
our discussion, but- yet, I want to re
&ister my own voice with many of 
the voices that have been expressed 
in this House while speaking on thl� 
Bill. It has been said a( the outset 
by the hon. Min'ster that his only idea 
to bring this Bill in this House ii; to 
ent'ouraae and help the handloom 
weavers. May I ask. how. by pas!:ling 
this Bill, he proposes to give the han:1-
loom weavers beyonct that 60 per 
cent.-40 per cent. is reserved for the 
hanciloom weavers-- and by putti11" 
an additional excise duty for it? 
Does he mean that by puttin,r this 
duty he wlll be able to check th� 
millowners from producing rr,l)re 
than 60 per (·cnt.? Is it not within 
the millowners' right and Power to 
sell t'loth, which is produced over the 
60 per cent. at a lesser price in the 
market and thereby undersell the 
handloom weavers? We are deftnitt!ly 
of the opinion that by passlnr this 
Bill. the handloom weavers are in ·10 
way rolnr to be helped. This is just 
anoth_er way of rettinr profit and 
other advantages for the mlllowuers. 
Beyond 60 per t-ent. they will produce. 
whatever duty is put over that limit. 
They wiil produce it and they will 
float It in the open market. The 
rommon man and, I say, even the 
shopkeepers do know the theory of 
economics. the theory of demand and 
supply. The shopkeepers In my vil
la,e will say: "Here Is the cloth wttit'h 

ha8 been produced over the 60 Pf'r 
cent. limit. I have only this stock 
You have it or you do not have it:•· 
Thf common man wlll have it and he 
will pay the cost-instead of Rs. It 
per pair, he will pay Rs. 12 per pair .. 
and it is a simple thine. I sup()('sc. 
thnt all the friends, e:ther here 01 
there. have unanimously said that by 
passing this Bill we are not roing tc, 
help the handloom weavers. So. 
while appreciatlna the sentiments anct 
the motives of the hon. Minister, we 
feel r.onstrained lo say only that 
much. and not what I would h-w<
said of this Bill if it would have oeer 
framed oth!!rwlse. Wit� these word& 
Sir, I conclude. 

Ii\ •� fff� � (�1:: ) 

� -.ft, 1l' � �·� if1,•j*_1d 

t fir. ifT'R 1ifi ffl � � lfiT � 

� � rorr , 1l � ii t  
� � f.l; � � -.:q' if w � if 'fflf 

� w t. �� � ,rr  �-, � 
� � mft � t  I � �� 
��T ro:f � 'fl'. � �lff t � 
fflll� � � Wifi sm, m),f � f�,n 
'l'tfT ti m 1fi q: q'Rf fif.trr � 1::� . . 
. t I � ;;r.fflT � � 'tf' ml!' if rTlf 

� � '" 1' � t fif. Q;4'," ,rr � 
m qer tl � �. � Ai� 
1ft' tfW 1fm � �T t � mrf'f t �fir 

� fif. � mr �r � � 
;tf � �  ! I 1' �  ifCfif Jffi' 

Iii' m'f ii ri � � � fif. �t 
� (l!Jlfiil M lfiT � t, � �ro ltiT 

�m ffl � � � i . 'l't( '3''llf 

� t\ m�"tm� � f. �  

� �ft lfiT to 1l1fflm m firnr;ft
lfi'T 1'>11f � l m: 1'l � � � 
� � t ,  � w � .- w:r  

""' �. w � � lfflr W..T � 
i:I' mr-l ,ft- � t ,Ill " 1l'fiT"( """ 
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� � � '"� f, ;;.r n ir.r 

� � {t � I arr-. !i'Ai�t lto1 
� �  t �� (t�!.��r�

flfR ir°�� ffl �r� i � 
t, � �f � \l � W1'.R f SITT: 
� �  w � lfi lfflr �  � tU3r-
flfR in � -� � � m lffilT 
g: I "(T��q'f,t lt,1 lti'U ., '""' � 
��r if !.:r,r) � � ¢ �!fr i. 'l°tt 

� �qa-r j Ai llm'�"r � ffl 1to1 � 

ri.; it'Jft' � �· �r � lri m 
� lfffif<l ii � lt,l � � 

� �lfi 1m �i· mr � � 
�h wm' � Iii) � flffl I :.rif 

�ofi ��r � ;:r� ll'nim "1f 6lfi � � 

ITT _;;i- �ITT lliT � 'T'f m � " 
� m-er � � �ij ��t t 
� � � � � m ,  � �  
� fif,- � � � � �) �« �r-1' � 
� t t m �.�q�� m-r 

� � ir; mrp �ii �,tt 

� If,,: �� I • ijcf q � ffT 

q: �) Ai � � �  mf � 
q� � m � fiti � �bf �  

�. � ll!"m � � q'fcfi t � ,fi �;qi: 

� ... ar-n "'� , . � (flfi � � Ai"1' 
� � � � ii -r �. � "EN) 
4fft q;mr G"� �IF'T ffl ... � 
� !ITT � "'� . ��" �� 

� � � � t.  

m �� 1' ll'N ii; mr ffl 
� flr� q � ,fi  !::(@iilll� �T 

� j flfi lf· � � � �  
�'4t, '31FN "'" "" Wf ,n;f t � 
� n« � ,, � t 'ITT q ro 
ff.I f1'T i, � n1tl "1.ft'zf IITT IPift1r 
�ffl � ffl1'Pf Iii) ao11l � � 
'tit � •"< lfi, � i ri 11:t l11l'A' 

lfi) 1ITT m ii; ffl1rr-f in nrl=r1 � 

� lfi ffl11 � ffl {Im: �" � 

� ri .. � t, � fl{f.,*-� t. 
q,f�«Uife Iii � �. MJl�'il� 

lfi � t. ;;.r �� !FT � � -mr,r· 
it; � ii � � " '  {« 'l at' 
� � Ai ��"' 1J _;,t -il'Tf Iii)· 

'fT1f � I 

�r � 1'il: �( # ll'<M .m-� 
� �� lfim � 

Dr. M. M. Du: During the discus
sion. rather lona and heated discus
sion. durin1 firs! readin1 of the Bill. 
my State West Bengal bas been Cea-. 
!ured very prominently by frequent 
references to it. Pandit Thakur DllS. 
Bhargava, an eminent. senior and 
esteemed Member of this House and 
some other speakers referred to the· 
speech delivered by one of the l\!t'!m
ber11 from West Benpl and exprf'Ss,:<l 
their surprise that a spokes-
man fNm West Bengal, Ben-
gal which Jed the Swadeshi mc·vt!
ment and preached the boycott of 
forei1n 1oods. should speak a,gainst a 
measure <.'alculated to benefit the c('t
tage industries of the country. 

Sir. it is true that the Benaal of 
the past, the Benaal which my h'1n. 
friend Pandit Thakur Das Bha1'�11'Ja· 
knew, does no longer exist. It h·,:!l 
been t!ft'aced from the map of Tnd!a 
A small truncated province. reduced· 
to one third of its former size, Inha
bited by thirty lakhs of untorl11n1tte 
refugees, West Bengal ls but a relic 
of Its own glorious past. Sir. frust
ration, paverty, unemployment and· 
hun1er are sweeping today throufh 
the length and breadth of that unfor-. 
tunate trunca� State. 

Slll"I B. K. Das (Contal): 
bad! 

Not SO· 

Dr. M. M. Baa: My hon. friend from 
Ben1al says: 'Not so bad', but r 
hold· ·  a"different opinion from him. 

I wisli to tell my hon. friend Pandit 
Bbargava and others that Benlal mar 

... 
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have lost in stature, but Ben1al ha� 
not lost in patriot.sm; Ben1al has not 
lost her love for the motherland: 

. Bengal has not lost her spirit. of self
�acriftce for · a noble cause. 

Sir, I appeal to my hon. frhmd Pnn
•dlt :9hargava and others to under-
stand. to appreciate the difficulties, 

·the knotty problems that thf! W4'st 
l3en1al Government have to fac'! due 
"to the promul1at1011 of thi11 restrlc· 
:tion order. 

Several hon. Members of the Hou,1e 
.referred to the �alled mlabebavlour 
-of the textile mills of West Ben1,1l 
=and asked why adequate actio.1 was 
not taken, why condi,n and deterrent 
punishment was not meted out to 
these tex:lle mills in Weit lleneal. 
:some of my hon. friends here also 
pointed out the tacit support whlch 
the West Ben1al Government iave to 
the mills. I wiah my hon. fricrids to 
understand the implications. the re

.suits, the effects. of the restriction 
order upon the cloth market in Cal
'l'Utta and other pla<'es in Wei;t Ben
:,eal. Sir, as soon as the restcictlon 
-order was promul1ated, dhotis be
•came scarce in the Calcutta market 
.and the price shot up by 30 to 40 
·per cent. The people of West Ben1al. 
unfortunately, are a politically t'OD· 
,sdous people. They saw that by 11n 
act of indiscret:on and want of fore
:sight on the part of the Central G,1v
ernment this ar;iftclal scarcity in the 
·doth market had been created. Sir, 
·the common people of West '8en,al 
-driven to desperation by poverty; un
•employment and hun1er were �-.Jt 
prepared to take this situation lyin1 
doW'n C'Blmly. The Government of 
West Ben,al, IJ'OWn wiser by the bit
ier experience of the past, fel! th� 
1>ulse of the people and they kn�w 
·that a storm wa, com!nf. The:, &Ii· 
1>roached the Central Governmerit. 
they pleaded with them. they implor
ed them to help them. 110 that this 

�rlsls may be staved off. 

Sir, that was not all. The West 
fien1al Government· had to IO so far 

as to impose a temporary ban upon 
the export of all mill-made c:oth 
from tha: State. I want my hon ... 
friends to undentand, to appredate, 
the sttuation which the West Bengal 
Government had to face at that time. 
Sir, I shall be failin1 in my duty if 
I do not express my thanks, my !lp
precia :ion and 1ratitude to the Minis
try of Comll'lerce and Industry at the 
Centre for the <'Onsideration, for the 
sympathy, for the understand:ng 
which they shbwed towards the Gov
ernment of West Benaal in those diffi
cult days. 

Sir, we are told · by many h�. 
Members In this House and by the 
hon. Minister for Commerce an:i In
dustry that the ftrst su11estlon to res
trict the production of the mi111 came 
from RaJajl, our IJ'eat Chief Mini!;tcr 
of the State of. Madras; because he 
wanted to do somethin1 which wouicl 
benefit the hand[oom weavers of 
Madras. There was a difference of 
opinion, Sir, amon1 the administra
tors of this country about this pro
posal, but the dissentlent voices were 
silmced, the opposition was ruled out 
and the suaestion was given E-ffec• 
to. As -a Member. comln1 from West 
Bengal I must submit to this House 
and to the Government that a pulley 
which may solve to a smal! extent 
the problem of one State, but would 
at the same time create difficulties and 
knotty problems for the others. should 
not be liven effect to by Covernment. 

••(• tt. � ( mT,+t-Cill�<): 
� �. w  flr'f � t..- '"  ,w 
� � � '<tr t fili ll'R � 
ffl1R w � 'l>T fQ � � 
� ffl' � t I 'q' - � ""' "' 
1'itff if _1'i11r .-( '<tr j ffl � if 
� 'li( � � , � · q �  
t Ai �  w � lj � � �' 
, ,  �. � � � qf 1": 1'i�1 
� 11 '!'r< m·� �  � �  
'1'f �. � C«llfii6 lli1' ml' �  I 
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� H � {l' � � m �  
1ITT � lmTT 11ft Ai � � � 
� ,il'flf'IT ffl ���if� 
�� m � w ffl 11iT � t  
ffl l �� � ll lfltl mr �  Ai �  
� � �  1liT ffl �� � 
� � � � � t ·  � 
t � 'Sl""'1' it> � � � �  
'f"� t � � � � l fll; q  
� .ftfir lliT f.i� � ffl m m 
� tft � Ai � � . �  
t �4i'r m:R (tf•"l+J:fec11 � 
rn « � � ,  ���� 
<f;Tq�rir�tfif.'�� nr� 
m �I � l'JiTTf �� � lfiTT' lfil 
� ... � � �"' � � ffl  ;;rt 
ffl � 1'i1iJ:f lf. � � � � 
� � '  � � �, m  
lN� � if � � t ITT nr� 
�- � t fifi· q � im f;r, �u 
�'U � lf{�t � � � �  
� � mr "'1lf � • � �r ;Jtllf 

fif; �'fl�� 1liT i{T lflfT ... � Ai11T I 
- � m ·· fif.'  , � �-· � � � 
4'f tll � Ai'lfT fif, lfe'T If{ \ 0 q-m � 
� {I' m � '11ni 'll'R ¥a � 

�� iii � � u ;ii-nMl- 1 �  
� �� ��"' t � �  
W,1{ft ifl' :ffT � !SIR � q � 
�(!fr Ai° �  \0 � t � � 1"° 
� ;:r �A If{'( ffl � � 
�� of 1"' q � t(!fT Ai '(if �lR 
af 1A;ft �,f{it IJ:O' lf?r � � I oor 
"� <.., � Alll'Ai � m � 
� � � �� � � 
m tt1fi fff wm t fif." {'l1t �"{R 

"' -� flll' � � � � ffl  
�ftfin ii 1ft' � (1PI � 
542 P. S. D. 

� � �R'11 q � lfRI � ill'Ttf 

lfT.Jr ;;n � m � q�� t m � 
ffl'lf lffffl t Ai� q f«(lllWtl � 

i:' Ai � � ,Fil"lm: 1liT � �� f I 
� �� t fifi {irrt � m �  
�mm· � m ,  1"�t'1'1fM1'1'i! 
� '1m t l'f� t ff "qr ft' Ai f1'f-rITT 
� 'IIR�i ���r-r� 
"llffl t jfil;.,- � �if � ;r(T 
q'fft t I '3'.f � � � 1ITT'I' 
ffl lfiT lfiTf Q{ -f� !Cl'f I � 
riiift � q' {'I' �if« �tJ tr Ai' 11A 
� If� m q: � tl fif." lflfr ir.t 
"'�u lliT irrirffl" t, � � tt �-r 
�� t I 11'11: {If � q{,tlT "1' {If 
"" R� � �nm I � n 
� �ffl lf fif,- q � � � ·  
� -q' tQf t Ai � If{ it 1f� ! I 
� � mm 'lff� t f1'i tqft Wf1ITT 
""' ffl 'TOO 1liT � � � 
;;n tirrt � m t � fiii �ift' 
mm q'nf � t q: w lfil ""� � IF,�� 

f I q �Rrlfl � �r1f t I � 

��- of lfi'T� �qr fif,- \ 0 q'( i� q 
� wmfi ml' ri ... .  'IT� j� 
� ISl'Ml<t., ir mr m cm �� 
u, �m qT!fr �qr f1li �� f�� 
"lilt 1f if{'(, lfilf .m if(\' i, ((!fr ;irririrr, 
� 1fm �11flft ffi' flff.m1: � � 
lfit t1J Ai' � � mf ;Jj'j'1J  I �  

� � of lfi"rtt 1"ftTlft � mft I 

.,. q ir.r-J..f �m � -qr l fifi �fir. 
� �m ij � 1f1'f •'"' ftrqr t 
� ffl fVi Wr � flrzrr � I 
lf'fl: � lfiT � � � m {lf �  
'RT �<l I lflfr � �!ft' tncft' � 
q;f "°� If I il � i Ai � � 
WPr.� t �  � ll oor � 
c cmr 1,r1r ;rty t I q 1{'i � '<i. t 
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[ 1ft '"'o ito A1lf ] 
lfi1f � " -qJ t llilf � " 
Ttr t  l � fflf � � ,  I 
� �11>1' ¥ � mfflT 'fT iiR WI' 
aA � 'lf at � � if �  
q� � � ifi1: fffl I � 
� " � q m fifi q '"1T 1ffifi 
� � t m � � pr ,  
:?if � of � �  'liT qq;ft � 
fifflT ffllfT IITI: � � � � I 

IITI: � �"' ,fif 11\'Tl!' ;r(r 
� � I iiR � iil'1'R 1f (I' 
� lfif1f � � � m m �  
-tl!Pfr ffl1ff � Ai' q � � 
ll>Pf "11"1' rim I � mf « 6T ('I' 
Q � t Ai' � �� � 1'i'T1f 
if � � t I "" � l{C f.t f.,��lif 
m,� ,,r i. I lfir-f{ 'liT � � 
'l'l!T I q � � ltiT ltiTlf t flfi 
:?ri r'f 'lit � !JITlJ I � ffl• 
1le i � m q1f"{ � qq";fl' pr ..
� � ? llll'T � mil? IA'R �lflf 
'liT � � � g ?  

G1{ 04111'1(14'1 fn ((\li<l41•1 

q� ) � � 'liT �  
�i i 

ISO' Gf'to fro A'f : 1l' � �t!T 
fir. ��(111� lfi� � � ro:r 'liT 
� � � q � �  
fir. � Jlflf � � � � ffl -Jft  

�@' l{1'i � � � � '3m 
��f"flf��lf".�T� � 
� '"� 'liT � � � 11'( t 
� lfi"{ � Im � " �I 
� gryq � � '" m"' m ll"f;fi 
� � ! I � lfiTfll' � qi' .n 
m t ?  llll'T � � il  � �  

\, 
ft;rii � t ? '4f - t fifi qt ffflfT 
� 00 acft' 'lit T!i' � t I ttm . 
� � "' � t ? q � � 
� "' � 8' � t 1 � �  
it � 'f!RT � � n t  I IJ{ 

i� � � Ai' � � ffl 
� ltiT lfitl"1' ri I � fflif � 
� ffl1f m ,t1ft � "' � .. t\' � 
lfi� f I ffflfT � ii q � (\" 
ffl1R � t I il' �T i Ai' �  
q � � fiti' IJT1fi iWt w � 
... � � ·  q l� � t w.  
�r..- � W'(1: �r � t -
� � IITI: � if mffll' � 
t , · w� l1' � ifi\1211 fiti' 11N 
� ftnr lfiT � i I � � «fl( 
l1' lf!W q � �r Ai lfN� � 
1ft q � art Ai' � 'IR � 
"° � ifT �� � t I q
� ?ii �ll" ifi1: � 'IR � ltif' 
� trfl ,  � � � m a'11' �  
iliT � ii q1f,T,f (t � IITI: q 
� Ai �� 'IR �if � �� 
� IITI: � � lfcr,f fPf 'liT 1...i"lq fd cf( 
"° ir,,1fT ffl i I 'f,;m � � ffl 
q,r;fT 'fflTR; � � � � � {If' 
� q'tt �� � . 'lit �  
t m IITI: liN m fir. � ... fft 
mr � � � I 

� fa:r,re I 

Mr. Deputy-Speaker: No mor<!!' 
minute Shri Samanta. I will ftrst 
of all· exhaust hon. Members who 
have not spoken on this Bill. 

Sbrl S. C. Samaata (Tamluk): I 
apprehend that Government will nave 
to bring another measure to meet 
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the defect that bas crept into this Bill. 
I am referrin1 to item (ii) of aub· 
clause (a) of clause 2 which reads 
"contains coloured yarn on ita 1.1or· 
ders" while deftnin1 dhoti. By this 
the textile mills will go on producine 
dhoties-they will not ··call it dhoti
with white borders. They will IO on 
producin1 than, which will be cut 
into pieces and the borders will be 
dyed or stamped outaide. 

Our Government is anxious to 1Ive 
relief to handlooms and handloom 
labourers by cuttlnc the quota of 
dhoti.es in mills. But if in this w.ay 
the mills go on produclnl dhot,es 
with white border-they will not call 
them dhoUes, they will call � 
thans-then what will the poor hand
loom labourers 1et? 

Now, In spite of � cut of t!U' 
quota of dhoties, the only difficulty 
that handlooms are facing is the want 
ot yarn. They are not 1ettin1 suffici
ent yarn. The hon. Mlnls�r in his 
reply to the debate !laid that in differ
ent Staies of India the handloom!l 
weave different thincs. In one part. 
they produce dhoties and sarees; hi 
another part a very small quantity of 
dhoties or sarees Is produced. So in· 
stead- of putt1n1· this restriction on 
dhoties or sarees. It the Government 
had tried to supply the handlooms 
with sufficient quantity of yam they 
would have been benefited. My su1-
gestion is, let the Government come 
forward to nationalise this textile In
dustry, If they are not able to do 
that, let them turn these textMe mills 
into spinning mills and allow these 
handlooms t0 be provided with a suffi
cient quantitY. of yarn so that they 
may produce dhoties, sarees and 
other things, so that these handloom 
labour�rs-wretched labourer,-may 
hi' saved from the catastrophe they 
have fallen in. This Government Is 
trying to put restrictions on these 
textile mills with different measures. 
But, these t'lever people are ftndln1 
out loopholes and are not allowlnr 
the Government to help those whom 
the Government are very anxious to 
help. My request is that the Govero-

ment sb.ould ,. WDetber these textile 
mills could be turned Into only spin
llUli mills. 

Sbrt Gidwani (Thana): Sir, I do 
not want to repeat the ar1wnents 
which have been advanced in this 
House. Every section of the House 
has opposed this Bill. Except the 
Commerce Minister, there Is not a 
single speaker either from these 
Benches or those Benches that has 
spoken in favour of the Bill. There
fore, I feel that it would be an insult 
to democracy and a murder of demo
cracy if the Commerce Minister pro
ceeds with the Bill and it Is not with
drawn. 

8larl K. K.. Basa: He has 1ot it. 
Babu aaaniarana S1n1ll: There Is 

no democracy. 
Sil� Gidwani: My Conrress friends 

have been saying that they will not 
be able to face their constituencies 
after this Bill is passed. May I ask 
them, If every one of them feels that 
it is harmful to the cause of the hand
loom weavers or the handloom Indus
try, why don't they tell the Govern
ment that they should withdraw this 
Bill. They may 10 to the Party or 
their executive. After making vehe
ment speeches Against the Bill, when 
the bell rin1s and the motion is put 
to vote, if they 10 and vote for it, 
they will be murderin1 their con
science. 

Baba aamnan.J'Ul llqb: They 
would not do it this time. 

Sllrl OtdwanJ: I say, in the name of 
democracy, in the name of service to 
the people, in the name of Gandhi, in 
the name of the Con,ress, the Govern
ment must withdraw this Bill. One 
hon. Member wu ftnding fault with 
the officers that they were not follow
ing their masters. The new routers 
are not their muters: I am not enter
ing i.nto that matter now. The real 
fact is that the hon. Minister has a 
capitalist 'A�' in a body of 
vanaspati Con,ressman. It is ht,h 
time to realise the whole situation in 
its proper perspective and matt an 
dective chanp in the personnel of 
the Goftmment. 
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81111 8&raapdlaar Du: Mr. Deputy
Speaker, Sir, knowing full well, com
ing at the fag end of the debate, that 
the caravan will go on in a few 
minutes, I still oppose this Bill, and 
very strongly alao. 

In doin& this, I wish to refer to a 
country about which I read this mom
in&. Our Textile Commissioner had 
been to Japan and he has come back. 
He has delivered a lecture somewhere 
in Bombay about the way in which the 
textile industry there co-operates with 
all sorts of cottage industries. There 
the small industries and the large 
industries are so well co-ordinated 
that they go on together, and both of 
them show true patriotism. Then, 
again, later in the forenoon, I heard 
our hon. Member Shrimati Ammu 
Swaminadhan about her experiences 
when she said the same thing. I am 
myself reminded of what I had seen 
40 years ago in Japan. There, because 
of the intense patriotism in that coun
try, the capitalist mill owners, big 
fellows, do not try to swallow up the 
little fellows. · They co-operate with 
them so that Japan becomes big and 
prosperous. As you know, Sir, before 
the First World War Japan had 
captured the cheap market all over 
Asia and in parts of Africa also, be
cause of that co-operation between 
the big fellow and the small fellow. 
Also, the steamship companies that 
carried the goods to the foreign 
markets so co-operated with the pro
ducers that there was a specially low 
rate of freight for the Japanese 1oods 
going to foreign markets. Unfortu
nately, in our country, that universal 
patriotism does not exist. I have also 
known another big capitalist country 
that my hon. friends say is an imperia
list country, and compared with them, 
our Indian capitalists are absolutely 
sell-centred and they want to aggran
dise everything for themselves. We 
see particularly in the textile indus
try, during the last 5 or 6 years, some
times, there is scarcity of cloth, but 
there 1a yarn enough for the handloom 
industry and handloom cloths come to 
the market. Then, the mills produce 
'ctoth and the stocks of handloom cloth 

accumulate. Then again, something 
happens and the mlll cloth goes out 
to foreign markets and then, there is 
scarcity. Sometimes, they do · not 
svpply enough yarn to the handloom 
weavers. During the present Com
merce Minister'11 predecessor's time, 
there were processions here and there 
and he was mobbed in Nagpur or some 
place in Madhya Pradesh because they 
held him responsible for not getting 
sufficient yarn. If there is yarn and if 
they produce cloth, there is more pro
duction here. A restriction order was 
passed. I do not agree with many of 
my friends who have spoken against 
this Bill that the officers concerned 
are to blame. I blame the Govern
ment itself. Ac; far as I can see,-in 
the sugar industry we had seen some 
years ago and also in this textile in
dustry- the Government is run by 
these mill owners, whether it is in 
sugar or in textiles, whether they are 
ln Bengal or U.P. or Madras. Capita
lism does not know any provincial 
barriers; they are of the same breed 
all over, and that breed is ruling this 
country through this Government. I 
therefore make this constructive sug
gestion that, instead of patching up 
here and there, handling a situation 
today and then again another situa
tion next year, the Government must 
nationalise the textile mill industry. 
When I say this, many of my friends 
will say, where is the money to pay 
the compensation. (Some Hon. Mem
bers : No compensation.) You know, 
Sir, and every one else knows. that 
many of the mills in Bombay and 
Ahmedabad are 30 or 40 or 50 years 
old and they have paid their capital 
hundreds of times over. Those mills 
that are are new bave some value. 
The compensation must be calculated 
on the basis of the condition that 
mills are in. If that is done, the com
pensation will not be very much. But 
whatever it is, whether you pay full 
compensation or a small compensation, 
for the public good, acquire these 
mllls and then, so regulate that that 
patriotism of Japan will be manifest 
in the Government here. And then 
only the mill industry can be regula
ted and tbe handloom and spinning 
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industry and Khadi industry will pro
duce such lines that they are most 
capable of doing. The mill industry 
will produce goods that can be ex
ported and that can cater to . the needs 
of a particular class of people who 
wear fine and superfine clotll and so 
on. In this way only this eternal con
flict or the last number of years bet
ween the mill industry and the hand
loom industry will disappear. Other
wise, this patching up will not do, and 
I will have the chance to say again 
that this Government is run by these 
mill-owners, whether it is sugar, 
textile or rubber or any other indus
try, that the Government is always 
looking to the interests of the big peo
ple and not the small people. I say 
this again because in this case, where 
they have gone beyond a certain limit 
in producing cloth, why is it that 
those who transgress the law are not 
punished? There are many laws that 
a poor man infringes. Do you let him 
go scot-free and give him a reward in 
another way? You don't. It is only 
the vested interests. that you protect. 

Mr. Deputy-Speaker: There does not 
seem to have been a law. empowering 
Government to impose any punish
ment. 

Shri Saraapdbar Dae: Well, the law 
should have been there. They don't 
do it. 

In the sugar debate I remember we 
were told there was an agreement 
between the Government and the 
sugar mill-owners that they cannot 
sell beyond Rs. 28-8-0 per maund, but 
later on it became known that there 
was no written a,reement. It was a 
gentlemen's agreement and the Sugar 
Syndicate said that Rs. 28-8-0 was the 
minimum price and they could not 
prevent any mill from raising the 
price beyond that, and that the maxi
mum was not Rs. 28-8-0. So, in that 
way, loopholes are kept by this Gov
ernment so that the producers, the 
big producers, the mill-owners, can 
have the advantace, and u·, time, 
some loophole which is discovered, 
then a,ain somethlnc eJae la wronc 

which will result in another loophole 
being discovered next year. 

This is all I have to say, and mine 
is the only constructive way in which 
you can enforce patriotism on the mill• 
owners as well as the people, and this 
is the only way in which the mill
industry and the handloom industry 
and the Khadi industry can prosper in 
this country. Otherwise there is no 
hope. 

Shrt Eelappan (Ponnani): I do not 
agree with my friend Shri Gidwani. 
I am not troubled on the score of de. 
mocracy. Democracy consists in say
ing what you please and in voting as 
you are told. If there is going to be 
a division on this Bill, you will see 
how people vote. 

I agree with the Minister of Com
merce and Industry that this is a very 
simple measure. It only proposes to 

levy a graded duty on dhoties pro
duced in the mills in excess of the 60 
per cent. they are allowed. From 
that point of view it is simple. But if, 
as the Statement of Objects and Rea
sons says, it is in pursuance of the 
decision to help the handloom indus
try, then it is a very disappointing 
one. This Bill waters down the pro
mise that has been given to the hand
loom industry. The problem that 
faces us is not simply how to find a 
market for the handloom products-
that is easily solved,-but how to re
suscitate and revitalise the handloom 
industry which is already dying. It 
is not simply a decent burial that it 
deserves as the hon. Minister thinks. 
Our problem is how to expand this 
cottage industry and solve the problem 
of unemployment. 

It Is said that there are 29 lakha of 
handlooms in this country. Here ia a 
cottage industry which is capable of 
considerable expansion and can pro
vide work for a hundred lakh of 
weavers or more. The handloom in
dustry properly or1anised can 1ive 
work and food for 5 crores of people. 
Viewed in that lilht. this measure is 
a reactionary meuure which amounta 
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[Sbri Kelappan) 
to a betrayal of the handloom indus
try. I know the Industries Minister 
is a friend of the mill industry and 
the busineu concern,. He does not 
belitl� in cottage indus.try. He may 
not· be committed to the revival of the 
cottage industry, but the Congress is. 
I do not wish to say anything more on 
that. 

It was as a result of widespread 
agitation in the country that the manu
facture of dhoties by mills was restric
ted. The demand from the State of 
Madras was for the reservation of 
dhoties and sarees to the handlooms. 
The Minuter did not see his way to 
do that. That was the only way really 
to revive the handloom industry. U 
this Bill is not intended as a goin1-
back on the ori1inal decision to res
trict the mills to 60 per cent. of the 
production of dhoties, I cannot under
stand why there should be a traded 
duty. The duty must be a computa
tive one. It is hnmaterial whether 
they produce 5 per cent. or 50 per 
cent. more. I shall make it a rupee 
per yard. 

I concede it is somewhat Indecent 
for well.fed people to discuss the 
hunger of the less favoured, but I 
want to remind the Minister that 
hunger was responsible for all the re
volutions in the world. It was hunger 
that precipitated the French Revolu
tion. A mob of hungry women 
marched to the Parliament House. 
The politicians made 100d their 
escape. They, joined by their men, 
marched on the Bastille and the fall 
of Bastille was the inauguration of a 
new era in Europe. The revolutionary 
movement in the "hungry forties" of 
the 19th century in Europe also had 
its origin in hunger. The revolt of 
the East against Western domination 
was really due to hunger. And this 
Government also may take a warning 
from this. Unemployment is going to 
be the rock on which this Government 
will crash. 

Sbrl K. K. Bua: Will they make 
good their escape? 

Sbrl Pocker Saheb (Malappuram):  
In the first place, I would just remind 
the House that I have got the greatest 
respect for my colleagues in the 
House, but it is high time that a con
vention is established here that the 
voting should correspond with the 
speechff made. If the speeches made 
here are taken into account, I do not 
think this Bill can survive the debate. 

4 P.M. 

Coming to the Bill itself, I should 
submit that it is the most ill-conceived 
Bill. It is difficult to understand what 
is really intended by this Bill. Is it 
intended to help the handloom indus
try? Certainly, it does not help the 
handloom industry. Is it intended to 
help the consumers? No, it does not 
help the consumers. U at all it helps 
anybody, it helps the millowners 
themselves, though it purports to im
pose some kind of a levy on them. 

This question of the mill ve,-sus the 
handloom industry is a chronic one, 
and it has come to a crisis now. If 
you see the thousands of persons roam
ing about the country, particularly in 
the south, it is really a heartrending 
s.i,ht, and our Government here do 
not seem to tackle the problem 
seriously. They are playing with the 
problem, and with such a Bill as this 
they seek to tackle it. As has been 
characterised by an hon. Member on 
the other side, this is nothing but an 
eyewash. 

If it is said that this Bill purports 
to help the handloom industry, I ask, 
how does it help the handloom indus
try? When it is mentioned by some 
hon. Members on this side of the 
House-of course, it mi1ht be from a 
Communist Member-that so many 
hundreds of persons are dying of 
starvation, on account of having been 
thrown out of employment in the 
handloom industry, the hon. Minister 
meets it by saying that whatever 
comes from the communalists . . . .  
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Dr. Rama Bao (Kakinada): Com
munists. 

Sbrl Pocker Saheb: I am sorry, I 
meant the Communists. The hon. 
'Minister meets it by saying that what
ever comes from the Communists is not 
true, !or he has no faith in their bona 
:fides. I certainly do not see eye to 
eye with the Communists, and I too 
am one of those who think that they 
are wantin, in bona jldea in men, 
matters, but when a Communist 
speaks the truth, it does not cease to 
be truth, simply because it comes from 
.a Communist. I do say that many 
-people who have been thrown out of 
,employment in the handloom industry 
are dying of starvation. What have 
the Government done to save the 
lives of the many hundreds of people 
who are roaming about in Malabar, 
in Calicut and other places, where 
;gruel centres had to be started for 
months, in order to save their lives? 

The hon. Minister was saying that 
no constructive suggestion hu been 
made. When a constructive sugges
tion was made by ·no less a person 
than that veteran administrator, the 
Chief Minister of Madras, to exclude 
the production of dhotis and sari.! 
from the mills. and reserve them for 
-the handloom industry completely, 
what action did the Central Govern
·ment take? They cared a twopence 
for that su11e1tion, and now it ia being 
said that no constructive suggestion 
has been made. Why did they not ac
.cept that suggestion, particularly when 
it came from the most responsible 
person, from a veteran administrator, 
who was in charge of the Commerce 
and Industry portfolio, in the Centre, 
·some time . back, and whom the hon. 
Minister of Commerce and Industry 
-calls his erstwhile leader? If the 
Government were serious, they ought 
·to have broutht a Bill reserving the 
dhoti.! and ,ctm completely for the 
handloom industry, and excluding 
-their production from the mills. The 
attitude of Government shows that 
the mill is their pet child, and what 
treatment they are giving to the hand
loom industry is only one of a step
motherly character, and it is nothing 
·1>ut an eyewash. 

Therefore, I 't>ppoae this Bill. 
8hrl VeeruwamJ (Mayuram-Re

aerved-Sch. Castes): The intention 
of this Bill is to impose a levey on the 
production of dhotis over and above 
the permissible quota fixed by an Act 
of Parliament in January last. Now, 
the hon. Minister wants to prevent the 
mills from producing over and above 
the limit ftxed. and also to levy some 
duty on the extra production. But 
this ii not goin1 to help the hand· 
loom weavers in any way, u the hon. 
Minister has stated in the Statement 
of Objects and Reasons. If he has 
any desire to improve the lot of the 
handlloom weavers. he must have 
broupt in a Bill, reservin1 the pro
duction of dhotis and coloured and 
bordered saris, for the handloom, 
industry. 

The Chief Minister of Madras State, 
Mr. C. Rajagopalachari hai been 
demanding from the Central Govern
ment for the past one and a half years, 
the complete reservation of the pro
duction of dhotis and coloured and 
bordered ,am, but the Central. Gov
ernment have been very indifferent to 
that just demand. There is a feeling 
in the south, that the Central Gov
ernment have not been 1ympathetic 
towuda the people of the south, who 
are suffering. You know that there 
are lakhs of people, both in the 
Madras and Andhra States, who are 
engaged in the handloom industry. In 
Tamil Nad alone, there are 38 lakhs 
of people, who are entirely dependent, 
in one way or the other, on the hand
loom industry. But since the last 
four ye.an, they have been thrown out 
of employment, because of the un
healthy attitude of the Central Gov
ernment. Thousands of families of 
the handloom weavers have been 
broken, and thousands ot people have 
become regular beggars, and they are 
roaming about from one corner of the 
State to another, begging from door to 
door, even for a handful of food. The 
hon. Minister of Commerce and Indus
try, who hails from the south, knows 
very well the pli,ht of· the hand.loom 
weaven, and surely he must have 
taken some radical steps to redreu 
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the grievances of the handloom weav
ers. Instead of doing that, he has been 
strengthening the hands of the mill
owners, not only by this Bill, but also 
by the other Bill that has already 
been passed. 

If the hon. Minister sincerely and 
honestly wants to redress the griev
ances of the handloom weavers 
throughout the country, he must tear 
this Bill into pieces, and come for• 
ward with a fresh Bill, reserving com
pletely the production of dhotis and 
sari.11 to th.e handloom industry, and 
preventing the mills from producing 
any kind of dhotis and saris, coloured 
or bordered. Let the mills produce 
fine or superfine cloth for the rich 
people who arc in a position, to pur. 
chase any kind of thing that they 
need, by paying a very exorbitant 
price. But the poor people need 
things at a cheaper price. I am sure, 
if the handloom weavers are given 
employment, they will produce cloth 
which will satisfy the needs of the 
poor people. I dare say once again, 
that if the handloom weavers in the 
south are civen employment, they 
would produce quantity of cloth we 
require. We have already begun to 
boycott mill-made cloth in the south, 
and two years ago, we, of the Dravi
dian Federation, picketed the mill
made cloth shops. That is a very well
known thing, to the hon. Members 
who are coming from the south. 

So if the Central Government are 
going on like this and if they are in
different to the sufferinp of the south, 
I warn them that sometime or other 
the fight that has been going on for 
the past 15 years for complete seces
sion of the south from the north will 
get a momentum and that will decide 
this issue. 

Mr. Depa�-Speaker: Dr. Rama 
Rao. After he finishes, I will call the 
hon. �iater. 

Dr. Rama Bao: Mr. Deputy Speaker, 
Sir, the discussion in the House has 
made one thing very clear. tbat the 
bon. Members are alive or conscious 

to the condition of unemployment and 
starvation and the critical situation 
amongst the handloom weavers. 'r 
do pot think the hon. Minister is 
equally conscious of the acuteness of 
the situation. He knows the position. 
But the situation worsening from day 
to day is really pathetic. Because an 
the sections of the House, irrespective 
of parties, attack the policy of the 
Government, the hon. Minister lets off 
his �team a,ainst the unfortunate 
Communist Party. I do not know 
what we on this side of the . House 
said which was not said on the other 
side yesterday. 

One thing I want to · make clear. 
Probably the Minister does not know 
that a certain person in Bhimavaram 
(in West Godavarl district) committed 
suicide. He had left a letter behind
he did not send the letter to Mr. 
Gopala Rao. But after his death, the 
letter was found. It was addressed 
to Mr. C. Rajagopalachari. · I do not 
know whether it was sent to him after
wards or not. He wrote that letter 
after days of starvation saying that 
he was dying because the Government 
was not helping the handloom indus
try. 

Secondly, of course, I do not mind 
all the compliments he paid us. They 
come from everywhere-from Syngh
man Ree to MacArthy and the British 
Government. 

An Bon. Member: A symposium. 
Dr. Bama Rao: Leaving that alone. 

I am astounded at his statement that 
the handloom weavers do not want to 
work. Probably he does not mean it. 
He said that they were previously 
making money out of the quota per
mits. It is partly true. But to say 
that they do not want to work is 
most aatoundini and adding insult to 
injury. People are ready to work and 
we all know-you know particularly
they work for 10, 12 or 14 hours a 
day without a Uvinc wage. Facina 
starvation they are prepared to work; 
and what they want is work and a 
livinc wa,e. Of course, they can have 
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plenty of yarn. but without a living 
wage they have to work. 

Before I conclude, I would just 
quote a prominent Congressman, 
Pandit Sunderlal. He. referred to the 
Banarsi industry. 

Shri T. B. Vittal Rao (Kharnmam): 
Is he a Congressman? 

Dr. Rama Bao: A Congressman. I 
would just read it: 

"Industries which successfully 
stood the shock of foreign rule for 
over a century are now in· dahger · 
of becoming extinct". 

And he taiks about· starvation and all 
that. I do not, therefore, need to con
vince the Members-and it is impos
sible to convince the Minister-that 
there is starvation among handloom 
workers. Therefore, I suggest, Sir, 
that this is a serious problem. It is 
not a problem for a month or two or 
a year or two. He has to face this for 
a number of years. There are con
flicting interests-the millowners, mill 
workers, consumers' and the hand
loom weavers. Therefore, we must 
have some compromise. Some people 
must have to pay more so that nearly 
a crore of people won't starve and 
won't die. I saw recently some fami
lies. I saw starvation in their face. 
It is pathetic. Some of them come to 
me for medical consultation, and in the 
usual routine, like a medical man, I 
say 'Take good food-eggs, milk, fruit'. 
But where are eus and milk? They 
do not have even 'kanjee', Sir. So the 
position is very serious. 

The first thing Government must 
do is to come to a sort of compromise 
between the .various interests. Dhotie, 
and bordered and coloured aarees 
must be reserved for the handloom. 
And I want the Minister to think in 
terms of supplyin1 yarn at cheap 
rates to the handloom weaver. Any 
amount of money you supply is of no 
use. Even if you give 10 crores of 
rupees to the handlooms, it won't do 
any good. 

I am flnishinr, Sir. They must look 
after the supply of yarn. The wily 

capit::IJic;ts may not -supply them with 
yarn at cheap rates. Therefore, the
Government must think and devise· 
some mean." of supplying yarn at' 
cheap rates, and the Government. 
should buy all their requirements from. 
handloom cloth. 

Sbrt Dhalekar (Jhansi Distt.
South): I want to speak for a few 
!llinutes. I wish to support the Bill. 

Mr, Depu*7-Speaker: I cannot allow 
it. 

Sbrl Dbulebr: I won't take much. 
time-not more than five minutes. 

Mr. Deputy-Speaker: The hon. Mem-· 
her will kindly resume his seat. 1: 
did not allow any hon. Member to 
speak for more than ftve minutes. 
Therefore, that is no concession in my 
favour. Alre.ady I allowed so many, 
persons to speak in the Third Reading .. 
I took the time much against the deci
sion of the Advisory Committee. 
There is the other Bill pendint. or 
course, some people wanted to speak 
yesterday. Mr. Rajabhoj went away in 
a huff. He would also like to speak .. 

Shrt Dbulekar rose--
Mr. Deputy-Speaker: All right. Mr •. 

Rajabhoj. 
1ft q)o q,ro 'fflMW (��

Ufflr� �) : �· 
�. If �  � � f'-ffll'-rr � 
trr, � � I{° ffl � .Jtl '"1JT t I, 
t llimf � mp � �  � 
�� i Ai � fq ifii��'i,\(ffl IIT-ft· 
�"{ � fflm ' � i11!1f j 'lmf' 
ffl � '511T � -Rm � t t· 
'!IT � t (if; {W i3'ffl llilf (,fT1f �· 

qyqt I � � tmft � �fltil�· 
t� � � ffl � � �  
1'ittm �°R imn t 1 � � �  
lpff � �  t , � �  
� nr � �m t m lfi1ft' � lfTm t " 
� � � � � w ·� �d 
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[��o �o �] 
t A> :,n 1NT 1rnft t tw , 1rli � 

-� � 1'i'T 1'i'T1r m � t 
· ffl1' t ftil7l fil;1fy � I ffli � 
:t m :,n fiJ � t 1l � t fiJ 
:ffltl� ffl � � tt 'Ill W'if !tit I 
� raif "®N�fe:q m«t\fetli .r,:rJi 
· 'ITT ;;w) �r � m (t �,m 
-� ffl'f � mT � 
·1'�dl(i\1 � 'ITT � � � lfiT 

� � � � � I � � 
-� M t ft.T1f WR � t tt � 
,� t � �T �  I � fiJ  
� � ml' 11111 t fiJ "" � � � 

-�m � �R 'l>T � �r , 
� t.t � �� � �  
-� � it; � it; � ir,'l'f f I 

·fqf� �(l'f � �  � 'ffl: �  
:i I � 1fiTim � � m 
WR � t � � lfiT �  � t  I 

� �-- : ¥ �t· 1 � 
··� � �f'f t· I 

-ft �o �o � : 11'. lfN it; 
-� � � � � �  
R. fili 1NT � 'ITTf � t � lf>1f 
m'lf t. I � 'll'flll � m' ;'3'"!' it; 'fffl ai;)f 
� � t i  ffl � � �T 
·m � 1Rr mr t 1ITT  �� � � 
� miffl � � � t 1 m * �  
� �T � Ai -;;r) t�lf q lfiTlf ffl 
mr t· �) �r� �RT � I �r 
imr 1'1�dilitl 1', f'!f(,left if �  ffl 
fit; mtf;rir lfiT �� ;r,rr �l'fr 'fl ;'3'«T 
1AiTI: � iA'� �TlfT ,iffl'f I 4l 
fif;in s(Tl'f Ai �� �T � �lf lfiT 

-� �T I itm � o1'i � {mT t 

BUI 

fflf 61'i � m � l!fm mt if(f 
mir � t I 'If. m' �lflfflT j Ai' -;;r) 

� � iWt � �� ,- � 'R �  
� mr � m q"' ��r g:tirr lfll1Ai 
q ITT ir�i?" '!fl' f.mr.fi t 1 '( if m 
'R ?'W �RT � ffl � �  
t·-nt.ir � 1'i'T1r m mr t· � �m 
� � 8ftfMd � � I 

Mr. Deputy-Speaker; Is Jcha4clff 
manufactured in milla? 

. 
1ft' lffo �o � :  � 'R 

1ft' !1RT �m � ·1 �� tf!ftfiJ°?" 
'5T ffl �T I 

� -"""' � � lfl' ITT 
�lf f I 

.ft q\'o 't'fo � : i{{ ITT 
� t , m ffl � ir qcr 
q;it t I 

t·�ir � it; "IT � •. . � �·�· � 
� �  � �  �r � tt, 
� ;ffim ffl it; � tfiR� .. 
q'ffl "'1t � � t � � 11,1'( � 
� 1ft' � t 1  irt � � q:  
:JO � t, � 'lilt � � 
� � I W � i{ff. lf� 
� !!if qjf�T g:)irr, ftttf �1"'1 lfi1' :flfm 
� �T I  � ffl � lfuft � lfi1'  
11i1"t ffllrT ITT � • irm;e �� 
ffl � �  � q-Jo� {"f1T I  � 
� � � � if(r �r , 
� � ffl� lfi1' 'lilt m � 
�r-ft�� m �  fiti�r � �  
� ffl �� t· ;'3'.J if;' �q ;;r)' � �  
� t· ;'3'iJ ff -rAi°6' � �i I �� 
it; � � 'lil �  .... � � I 
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� � t �. ;trrf of � � 
� � ffl � � it; lfT{ 

� lfiT q;rqu � � � � 
� t ·  

q,ft � {T� t flti �i� � 

� m �t·, � 1'i'T1f � � 
l , 'f.1fl � � t I ffllfZ � 

t · tmr  m:r "l'TlfflT, � q firEfflr � 
t ,  � �'Effl � t � t ·  
ffl W � �  � �  � 
(Jlfqt � t I q � � � nAe 

1fi'T m1f 'ff � � � � lliflT 'ff q 
1'i{ mT I � � � ll'T1'111' m 

� � 1 � 31T �  , �  

�=t � � �� � �  
� �HT 'f � � ffl � � 
� � � m (· � t  � �  
� if.fA � � �� lliT �Tl!' t I 

Slttl Dbalekar: Sir, I am grateful to 
you for giving me a few minutes time 

Mr. Deputy-Speaker: The only diffi
culty that I feel is that hon. Members 
come once in a blue moon and as soon 
as they come they want to catch my 
eye. I find it very difficult. 

Sbri Dbulekar: I only want to clari
fy the atmosphere that has been made 
very tense and thick on account of 
several ariwnents that have been 
brought in, although I would say that 
they are not relevant at thia ata,e. 
The point 'is very clear that all nc
tions of this House have supported the 
.Proposition that it is very neceaaary 
that the handloom industry should be 
supported, and that the hlUldloom 
.industry can only be supported 
,by givina it some protection. Now, 
the Opposition benches supported 
the opinion of Sbri Rajagopala
chari that all the dhoti quota 
of this country saould be handed over 
to the hand.loom indu£try. 

Bill 

An Bon. Member: But the Con1ress 
benches would not support it. 

Shrt Dltalekar: If we consider that 
proposition, everbody will agree that 
a full atop can.not be put upon the 
manufacture of dhoties all over the 
country and therefore a beginning has 
to be made. Now, we be1an with 
60 per cent. and we levied a duty 

· and also aaid that there should be a 
quota which will be 60 per cent. 

Now, I put this very straitht ques
tion. What is the objection? You 
want 100 per cent.; I aive you 60 per 
cent. as a be1inning. Let the hand. 
loom induatry take over char1e of a 
some percentase of the dhoties of 
India and later a 75 per cent. quota 
will be given to them. Sir, first of 
all we passed the Khadi and other 
Handloom Industries Development 
(Additional Excise Duty · on Cloth) 
Act, 1953, (XII 1953). Now, what is 
the logical conclusion? The logical 
conclusion is that that if any mills do 
not accept the request made by the 
Indian people that they should help 
the handloom industry by restricting 
themselves only to a certain percent
aie, what should the Government or 
the hon. Minister do? Some people 
say that people should be sent to jail 
and they should be punished. I say 
that it is civil law and you are not 
making an Indian Penal Code. Mills 
and Companies are not Individuals 
that particular persons can be punish
ed. Now, for argument's sake, I put 
this question. How to punish them? 
Here it is suggested that we have to 
fix a quota by taking the average for 
the last year. The averaie cannot be 
a definite quantity because things are 
produced from day to day and certain 
calculations have to be made. There
fore the mills cannot say that they 
will have only 2 lakhs or 3 lakhs of 
dJ&oties. That average is indefinite. 
We have alao to make a provision a, 
to what should be done if they made 
a certain percentage above the ftxed 
one. Some people will say punish 
them. I aay that they have been 
punished in this very proper manner 
that their error will be condoned to a 
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[Shri Dhulekar] 
particular extent and if they do com
mit that error to a larger extent, then 
they will have to pay 2 annas, then 3 
annas, then 5 annas and then 8 annas 
per yard. ·This · is the penalty they 
have to pay. 

Most of my hon. friends have read 
into this Bill a help to the mill
owncrs. I, Sir, for one, cannot read 
that meaning into this Bill at all. 
What do they want? They want that 
after passing that Ordinance we should 
keep mum; we should say that it 
should be 60 per cent. Suppose it is 
more than that; what should be done? 
So, I would say, whatever possible bas 
been done and a provision has been 
made. 

Now, people talk of unemployment, 
want of handloom industries in 
Rajasthan, in Uttar Pradesh and all 
that. I do not join issue with them 
that the handloom industries are not 
ln a bad condition. I do not say that 
you should .not organise co-operative 
societies all over India and help the 
handloom industry. I do not say that 
they should not do it and the hon. 
Minister of Commerce also does not 
say that. I say that every effort will 
be made to organise co-operative 
societies for having handloom indus
tries all over India and within a year 
or six months we shall have a net
work of handloom industries all over 
the country. I say, Sir, that that 
point may be germane to this, but to 
say that because handloom industries 
have not been started, therefore, this 
Bill should be thrown out, I cannot 
support. 

With these few words, Sir, I support 
the Bill. 

Shrl T. T. ltrlahn•rn•charl: I 
thought, that after apeaklq for about 
50 minutes-with digressions, un
doubtedly-I had explained the posi
tion in .regard to this Bill. But I am 
aorry to see that I have not made my
aelf clear again. May I re-state the 
position. Sir? 

In November 1952, in order to help 
the handloom industry and in res
ponse to a demand that came, parti-· 
cular\y from the South, Government 
by ttie power vested in them under 
the Textile Control Order limited the
production of dhoties by mills to 6!> 
per cent. of what they produced dur
ing the peak period. That order was. 
in operation practically from January. 
The over-all result was that we were
able to restrict the production ot 
dhoties to 60 per cent. It came to 
29,000 bales a month which was leu 
than 60 per cent. of the production 
during the peak period and about Mo 
per cent. of the normal period. The 
result of it was that the price of mill
made dhoties went up. It went uptc 
40 per cent. in the case of superfine 
and 15 to 30 per cent. in the case or 
medium and ftne. That was the cul
mination that was desired by restric
tion of production. If production is 
restricted, naturally the price of that 
commodity 1oea up. 

An Bon. Member: Who is benefited? 

Sbrl T. T. Krllbnarnacbarl: I will 
come to that. Then the price went 
up. As a result of the prices going 
up, the handloom industry in South 
India did benefit to some extent. 
It may be that it did not get the 
amount of satisfaction that was neces
sary for the handloom weaver, but 
there is no denying that he has bene
fited because the consumption of mill
made dhoties in Madras had come 
down by 80 per cent.-that was what I 
said yesterday. But, Sir, the prices of 
mill-made dhoties in Orissa, in Bengal. 
in Bihar, in Uttar Pradesh, in Rajas
than and in the Punjab went up, and 
so the Governments of various States 
did not react very favourably because 
the problem of dhoti-handloom weav
ing-was not one that was very pro
minently before them. They had the 
problem of handloom weavers and 
undoubtedly, every State has it, but 
it is not so much a question of dhoties 
and aaria for them, and, therefore,
! am not discloslq any secret which 
ouaht not to be. discloeed-the Gov
ernmena of klpl, Orilsa, Bihar ud 
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'U.P. did not like this measure and 
-did protest against the restriction. 
They said "You must make an excep
tion in our favour". Having a&reed to 
a policy which had to benefit the hand
]oom industry-this country being one 
.and we can only legislate for the en
·tire country-Government had to 
:Stick to their views. My hon. friend 
-on this side from U.P., who is a very 
mild and meek man, did get excited 
.and angry with me. I did not follow 
.all that he said, but I felt that he 
·was completely displeased because he 
thought that this wa.c; a retrograde 
niebure. 

Babu Ramnarayan 8inch: Certainly. 
Shrl T. T. ltrlshnamacharl: Shri 

:Ramnarayan Singh is an old friend 
:and also an obstinate friend who will 
never change. The point really is 
·that he did not understand that I 
bave to face his Government. His 
Oovernment is a popularly elected gov
-erriment and has probably a right 
equal to the right that he possesses 
,over me to tell me "You are wrong" 
:and the Government has said it in 
·ao many words. My position is an 
·unfortunate one. I might belive, as 
Shri Kelappan says, in large scale 
industries; I might not believe in small 
scale industries. I might have read 
about the French Revolution as he has 
read, a little more or a little less, and 
1 know the philisophy of hunger. I 
-do not mind confessing here that I 
-came here at 10 minutes to 2 as I 
-thought the question hour would be 
gone through quickly and this Bill will 
:also be di11posed of and I could and 
$0 I have not had my lunch before I 
-came. So I do know the philosophy 
,of hunger very well-the handloom 
·weaver goes without food for a whole 
day and I go without my lunch or 
c-olTee, these do not matter much-and 
we all know the same philosophy and 
believe in it, but then belief and prac-
1ice have got to be synthesised in re
lation to the circumstances that pre
vail. Here is Orisaa from which Shri 
Sarangdhar Das comes and in his pro
vince, my hon. friend and predeces
sor told me that he cannot go into the 
villages because the prices of dhotie, 

have gone up by 40 per cent. and pee>
ple complain. It is a &rim fact and 
I do realise that the prices have gone 
up because we have had a restriction 
and it was intended that the price of 
mill-made dhoti should go up so that 
the handloom weaver, whose cost of 
production is high because the indus
try is labour intensive, cannot sell his 
'goods. That is what happens when 
we try to seek a short•cut remedy and 
to achieve quick results, and somebody 
does suffer-it is a fact-and tne same 
is the case in Bengal. It ls not that 
my friend, the Chief Minister, wanted 
to disobey any law but he had to face 
the problem of his people having to 
pay 30 to 40 per cent. more for their 
dhoti.es. This was the problem riiht 
at his doors. In practically the same 
way, Shri C. Raja1opalachariar had 
the question of the hun1ry handloom 
weaver right at his doors. The pro
blems vary from State to State. The 
problem which a Chief Minister of one 
State has to face is none the less in
tensive, though it differs from the pro
blem in another State. That is why we 
thought of putting an additional check 
on these mills by saying that if there 
is any deviation, that deviation will 
be limited by the force of clrcumstanc-es 
and the penal levy. Then the idea 
that the mill-owner can make money 
by sellinl in black-market, as my hon. 
friend said, will not carry him far. If 
he makes money by sellin1 a portion 
of lt at black-market prices he w111 
have to pay us a portion of his profit 
and there is some check. The powers 
that the Government possesses under 
the Textile Control Order still remain. 
Thoae powers have •ot to be tested. 
We can prosecute. Tomorrow I can 
reduce the percenta1e to 50 and I 
don't have to come to Parliament for 
it, thoush ultimately for every action 
of mine I am respo.nsible to the Mem
bers of Parliament. We are demo
cratic body notwithstanding the fact 
that my friend over there, who looks 
at it from a warped a�le naturally 
becauae of circumstances, ln which he 
ii found, thinka it ii not democratic. 
Therefore, if I want to reduce it to 
50 per cent., I coulci . reduce It under 
the powers vested in me by the 
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Textile Control Order If my hon. 
friend from U.P. wants to reduce 
the percentage and if he could 
convince the Chief Minister and Minis
ters in U.P: that that is proper, I am 
prepared to reduce it, if necessary to 
50 per cent. So far as thia measure 
is concerned, it will only affect when 
the mills manufacture beyond 80 
per cent. But I have got other powers 
which I could exercise. I can, for 
instance, stop the supply of cotton to 
a mill which misbehaves. If I do that, 
what happens? Let me tell you 
an instance. There was a mill
Raj Kumar Mill in Indore-
which misbehaved for a different 
reason and I had to stop supply of 
cotton to it. But what happened? 
2,500 labourers were thrown out and 
I had to eat the humble pie and to 
give the mill, cotton again. It is not 
a question of punishing the mill
owner, but it is a question of punish., 
ing the labour. 

Shrl S. S. Kore: Can you not punish 
the owner or the mana,er? 

Shri T. T. K.rlahnamac,barl: I can do 
very much more than Shri More thinks 
of if I have the power. Shri More is 
a lawyer and a very profound one in 
that he knows the Constitution and 
he knows also that I am fettered by 
the Constitution in rgeard to my free 
movement. To come back to this Bill. 
this is not a support to any mill-owner. 
It does not help the capitalist. You 
may say that it does not help the 
handloom weaver anything more than 
what the Order of November 1952 baa 
done. It is true. This does more or 
less crystallise the position of my 
Order of November 1952 in that I 
have compelled the mills to stick to 
80 per cent. and for mar,tnal adjust
ments they will have to pay penalty. 
If the mills, however, go beyond the 
limits of penalty, I can take other 
measures. It may be by c:uttinC down 
the supp),y of cotton to them. There 
are other methods a1so to which I can 
take action. 

8hrt Kelappan: Why can you not 
make the duty prohibitive? 

8brl T. T. Krlabnarnacbart: I can 
make it ao, but Shri Kelappan is look
in& at the problem from one point of' 
view I only, namely, the handloom 
weaver's point of view. He does 
not appreciate that it means. 
that we would then punish the
consumer. That is why in spite of my 
ideoloeical differences with a person 
like Shri Hiren Mukerjee, I do realise· 
the words uttered by him, "We are· 
suffering from illusions and we feeI 
that thoee illusions will be realised by 
abort cuts." He is rieht and I cannot 
but acknowledge that, but the whole
trouble is that the world is so diff
erent, economic factors are so varied 
and problems vary from State to 
State, so inuch so even Providence 
fails sometimes, to find a remedy 
suitable to all. I am afraid. I will 
1ive this uaurance to hon. Members 
if they have any misconception on 
this. Thia is not sliding down from 
the position taken in November 1952· 
on the other hand it is strengthening: 
that position. If I find that the posi
tion is really deterioratine, let me give
the assurance to hon. Members in all 
solemnity that I have other powers to 
compel the mills to see that they do, 
not transgress the stipulated limits. 
If I want more powers, I will come
and tell the hon. Members that I want 
more powers. But for God's sake let: 
them not misunderstand the position. 
There is no need for alarm even 
though the position of the handloom 
weaver is bad. Mr. Kelappan is not 
rieht in saying that I have got an in
human heart. It is not a stony heart. 
and I wiab to say it is as soft as he
possesaes. There is no use his accus
ing me. I know Mr. Kelappan would 
not say or use a language which ls 
improvised for the t.ime bein1 as my 
friend Mr. Gidwani did as what he
said that it is a patent abuae and: 
nothin, else. Yes; he stated aomethinc. 
about vanaspathi as if he is the only 
person to have the rleht to be patri
otic. But I am sorry, Sir, that being 
psychopathological ia not patriotic. I 
do not want to exchan1e any more 
words with him, Sir. Finally, I eive
thls assurance. to hon. Members. La 
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them not have any doubt about it: the 
position of the handloom weaver will 
not deteriorate by this measure and 
we hope that it will be strengthened. 
U it does deteriorate, I shall come and 
tell the Members that it has deteriora
ted and then we must seek other re
medies to strengthen the position. But 
then Jet them understand that in 
strengthening the position of the hand
loom weaver by means of this restric
tion we cannot escape the inescapable; 
that is all such measures raise the 
price of mill dhoties to weavers in 
very many areas where mill dhoties 
are used. 

Mr. Deputy-Speaker: The question 
is: 

"That the Bill be passed". 

The motion was adopted. 

INDUSTRIAL DISPUTES (AMEND
MENT) BILL, 1953 

Mr. Deputy-Speaker: The House 
will now take up the clause by clause 
consideration of the Industrial Dis
putes (Amendment)" Bill. 

Clauae %.-(Amendment of section 2) 

Sbrt It. It. Desai (Halar): I beg to 
move: 

In page 1, line 12,

omit "paid or" 

In page l, line 24,
omit "paid or" 

Slut I[. P. Trlpathl (Darrana) : I 
beg to move: 

In pa1e 2,-

(i) in line 3, for "uninterrupted 
service" substitute "uninterrupted em
ployment which has not been earlier 
terminated expressly by the em
ployer''; and 

(ii) omit lines 4 to 7. 

Shri A. N. Vldyalankar (Jullundur): 
I beg to move: 

In pa,e 2, line S,-

for "uninterrupted service" ,ub1ti
tute "uninterrupted employment". 

Sbri 8. S. More (Sholapur): I beg:. 
to move: 

In pa1e 2,-

for lines 3 to 7 substitute-

" (eee} 'continuous service' means 
uninterrupted service, and in
cludes service which may be in
terrupted mere!y on account of 
sickness, or accident, or such 

, absence on account of fami!y 
events as may be prescribed, or 
military service, or the exercise of 
civil ri1hts and duties, or changes 
in the management of the under-· 
taking, or intermittent involun-
tary unemployment if the· 
duration of the unemploy-
ment does not exceed a pres-
cribed limit and if the person 
concerned resumes employment, 
or pre1nancy and conftnement if 
her absence does not exceed a 
prescribed period." 

Sbrl T. B. Vittal Rao (Khammam) :· 
I beg to move: 

In page 2, line 6,-

after "illegal" insert "or lock-out, 
or closure, or lay off'' 

Sbrt A. N. Vldyalankar: I beg to, 
move: 

In pa,e 2, line 6,-
after "illegal" insert "or lay-off, 

lock-out or closure, or due to unavoid
able climatic reasons" 

Sbrl D. C. Sharma (Hoahiarpur): I. 
be1 to move: 

In pa1e 2, line 6,-

af'ter "ille1al" inaert "or lock-out or 
lay off" 

Sbrl N. Sreekantan Nair (Quilon. 
cum Mavelikkara) : I bel to move: 

In paie 2, line 11,-
after "expressions"' add "includln&. 

lock-out" 

Sbrl It. It. Desai: I be1 to move: 

In pqe 2, line H,-

omit "similar" 




